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NOTIFICATION

Jaipur, January 29, 1994.

No. F. 2(4) Vidhi 2/54.—-The following Act of the
Rajasthan State Legislature received the Assent of the
Governor on the 28th January, 1994 and 1is hereby
published for general information :—

THE RAJASTHAN CiV1ii. COURTS (AMENDMENT)

ACT, 1994,

(Act No. 2 of 1994)

[Received thie assent of the Governor on ile 28th
day of January, 1994].

An

Act

turther to amend the Rajasthan Civil Courts Ordinance,
1950.

Be it enacted by the Ra;msthan State Legislature
in the Forty-fourth Year of the Renublic of India as
tollows:—

1. Short title and commencement.—(1) This Act
may be called the Rajasthan Civil Courts (Amendnient)
Act, 1994,

(2) It shall come into force at once.

2. Amendment of section 5, Rajasthan Ordinance
No. 7 of 1950.—In section 5 of the Rajasthan Civil Couris
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'Ordinance, 1950 (Ordinance No. 7 of 1950). hereinafter
referred to as the principal Ordinance,—

(a) In sub-section (2), for the expresszion “Court of /
the Civil Judge” and the expression “Civi.; .
Judge’ the expression “Court of Civil Judge/
Additional Civil Judge (Senior Division)’ and
the expression “Civil Judge/Additional Civil
Judge (Senior Division)’ shall be substituted
respectively; and

(b) after sub-section (2), as so amended, the following
new sub-section shall be inserted. narnely:—

“(3) References in any enaciment, document,
judgement, decree, order or other pro-
ceedings of any Court, for the time Deing
in force, to the “Court of the Zivil Judge/
Additional Civil Judge” or the “Civil Judge/
Additional Civil Judge” and the “Court of
the Munsiff/Additional Munsiff™ or the
“Munsiff/Additional Munsifi® shall be
deemed to have been made respectively to
the “Court of the Civil Judge/Additional
Civil Judge (Senior Division)” c¢r the “Civil
Judge/Additional Civil Judge (Senior Divi-
sion)” and the “Court of the Civil Judge/
Additional Civil Judge (Junior Division)”
or the “Civil Judge/Additional Civil .Jadge
(Junior Division)” as constituted or appoin-
ted or deemed as constituted oy appointed

under this Ordinance.”.

3. Amendment of section 6. Rajasthan Ordisance
Ne. 7 of 1950.—For clauses (3) and (4) of section 6 of the
principal Ordinance, the following shall e substituted,
namely:—

“(3) the Court of the Civil Judge/Additional Civil
Judge (Senior Division); and

(4) the Court of the Civil Judge/Additional Civil
Judge (Junior Division). .
b,
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4. Amendment oi seciion 7, Kaojasthian . dinance

L7o. 7 of 1950.—-In section 7 of the principal Ordinance, for
se expressions “Civil Judge” or “Civil Judges”’ and “Mun-

siff” or "Munsiffs”, wherever occurring in sub-section {2}, (3)
and (4), the e}rprosqmng “Civil Judge (‘\9111(:1‘ Division)” or

“Civil Judp‘es (Senior Division)’ and “Civil J*l_;i;j{,_ff- Ciaioy

Division)” or “Civil Judges (Junior Division)” shall be
substituted respectively.

5. Amendment o scction 11, Raiast! an “irdiannee
No. 7 of 1950.—In section 11 of the Principal Ordinance, tor
the expression “Civil Judge” wherever cccurring in sub-
sections (1) and (2), the expression “Civil Jud;-c;: (Senior
Division)” shall be substituted,

6. Amendment of sectio 12, Rainsthan Oraions oo

No. 7 of 1950.-—In the marginal headmg of section 12 nf thff-*-
principal Ordinance and in sub-sections (1) and (2) thereof,
for the expressions “Civil Judges” snd "Munsiifs”, wherever
occurring, the expressions “Civil Judges (Senjor Diw?mm
and “Civil Judges (Junior Division)” shall be  substiviie
respectively.

H'I'I-Il‘

7. Amendment of section 12-A, Rajasthain 3740
ance No. 7 of 1950 —In the marginal heading of section
12~-A of the principal Ordinance and in sub-sections (1) and
(2) thereof, for the expressions “Civil Judge” or “Civil
Judges”, “Additional Civil Judge” o “Additional £ivil
Sudges” and CMunsift” or "Munsitis | vwherever occurring,
the expressions “Civil Judge (Senior Division)” or “Civil
Judges {(Serior Division)”, “.Additicnal Civi]

Ao

T sl

Judee (senior

‘" Division)” or “Additional Civil Judges (Qemor Dwmon}“

7 and “Civil Judge (Junior Division)” or “Civil Judge:
(Junior Division)” shall be substituted resocctivel s

8. Amendment oi section 12, Rajasthar Srdiaance
No. 7 of 1958.--In the marginal heac imQ: ol .;u h(m 13 ¢f 1he
DI 1nc1pal Oldmam.e and in the seztion it for the o
Press eon Vi Juvges cina Munsitfs?, ow herever OCCU 1IN
the expression “Civil Judges (Senlor Division) and {ivil
Judges {(Junior Division)” shali be substituted.
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9. Amendment of section 14, Rajasthan Orvrdinance
No. 7 of 19530.—In the marginal heading of section 14 cofl
the principal Ordinance and in sub-sections (1), (3) and (4)
thiereo!. for the expressions “Civil Judge” and “Munsiff”,
wherever occurring, the expressions “Civil Judge (denior
Division)” and “Civil Judge (Junior Division)’ shall be
ubstituted respectively.

10. Amendment of section 19, Rajasthan Ordinance
No. 7 of 1950.—In clauses (i) and (ii) of section 19 of the
nrincipal Ordinance, for the expressions “Civil Judge™
and “Munsiff’, wherever occurring, the expressions “Civil
Judge (Senior  Division)’ and “Civil Judge (Junicr
Division)’ shall be substituted respectively.

11. Amendment of section 21, Rajasthan Ordinance
No. 7 of 1950.—In the marginal heading of section 21 ot
the principal Ordinance and in sub-sections (1), {2) and (4)
thereof, for the expressions “Civil Judge” or “Civil
Judges” and “Munsiff” or “Munsiffs” wherever occurring,
the expressions “Civil Judge (Senior Division)” or “Civil
Judges (Senior  Division)” and ‘“Civil Judge (Junior
Division)” or “Civil Judges (Junior Division)’ shall be
sunstituted respectively.

12. Amendment ot section 22, Rajasthan Ordinance
No. 7 of 1950.—In the marginal heading of scection 22 of
the principal Ordinance and in sub-section (1) thereof,
for the expression “Civil Judge” or “Civil Judges” and
the expression “Munsifls”, wherever occurring, the expres-
sion “Civil Judge (Senior Division)’” or “Civil Judges
(>entor Division)” and the expression “Civil Judges
(Junior Division) shall be substituted respectively.

13. Amendment of section 23, Rajasthan OQQrdinance
No. 7 of 1950.-—In the marginal heading of section 23 of
the principal Ordinance and in sub-sections (1), (3) and (4)
thereof, for the expression “Civil Judge”, wherever occur-
ring, the expression “Civil Judge (Senior Division}’ shall
he substituted.

14. Amendment of section 24, Rajasthan Ordinance
No, 7 of 1950.—In the marginal heading of section 24 of
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the principal Ordinance and in the section itself, for the
expressions “Civil Judge’ or “Civil Judges” and “Munsift”
or “Munsifls” wherever occurring, the expressions “Civil
Qi}udge (Senior Division) or “Civil Judges (Senior Division)”
ard Civil Judge (Junior Division)’ or “Civil Judges
(Junior Division)” shall be substituted respectively.

3. q). T8,
Secretary to the Government.



